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QA No.6892/93
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Mool MYavrain Sharma =/o Lace Shri Gaindilal Sharma, Hz2ad TTE,

Jaipur c/o DCTI, Western Failway, Jaipur.

2. Sr.Dy.Gensral Manager, Wzzsiern Failway, Hzadjquartsar

Office, Churchgats, Bombay.
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CORAM:

HOMN'BLE ME. GOPAL fiISJHA, VICE CHAIFPMAN

g
)
]
;-ll
>

s

Log)
—
|_1 -
2
hY
jaa]
-
L]

L]

L]
n
1}
'__J
Hh

>
)
]
~
—
g
1Al
e ]
ﬂ'
E
ot
=
[r)
il
._.
o
T
[9)]
[
.
.
n
joncyd
.
=
[ul}
=
'
Ut
=
o
=
1]
b}
pRJ]
o)
[
{_l

PEF HON'ELE MF, O.F., SHAFMA, MEMBEP (A)

Thz applicant sitatez that an ordsry removing him from
szrvics: has z2ince hesn pasz:zd by ths rszpondznis, He zzzks
permizsion to withdraw this applicaticn with permission to £ilz a
f:eshi application ©o <hallzngs, amongst others, ithe ovdsr of

removal from gevviece., FPermisaicon is grantced. The OA iz dismiszsacd

w

as witchdrawn with no order as to costs.
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ordzr of rvemoval from Ssrvice and that the appszl is still
pending. From what hasz been sitatced by il
that the appsal iz pending from wmors than 2iv months. If what

haz been stated by ith: applicant iz true, we zxpeci the ap

authority to Jdizpose of the appsal expesditicusly, prefevably
within a pesriod of one month fvom ths date of veceipt of a copy
E th order.
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